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IN THE COURT OF HON’BLE COLLECTOR PANCHAYAT LAND CUM DDPO, 

KAPURTHALA 

 

Gram Panchayat Village Badshahpur, Tehsil and Block Dhilwan, District Kapurthala 

through administrator Charandeep Singh 

           Petitioner  

Vs 

 1. Maan Singh son of Surjan Singh, resident of village Dham, Tehsil and District 

Kapurthala 

2. Baj Singh son of Badri Singh resident of Village Badshahpur, Tehsil  and District 

Kapurthala 

3. Lakhveer Singh 

 4. Sukhdev Singh @ Kala son Swaran Singh Resident of Village Boot, Tehsil and 

District Kapurthala 

5. Avtar Singh and Raj Singh, both sons of Ram Singh, residents of village Badsahpur, 

Tehsil and District Kapurthala. 

6. Onkar Singh, son of Anok Singh, resident of village Boot, Tehsil and District 
Kapurthala 

----Respondent 

 

----Respondent 

 

Petition under section 7 of the Punjab Village Common Lands (Regulation) Act 1961 
regarding the eviction of the respondents from the land of area Village Badshahpur, 

Sub Tehsil Dhilwan, District Kapurthala comprised in khatauni no. 249 khasra no. 

32/0-12, 36/92-7, 37/ 74-8, 42/4-0, 1//13/1-7, 1//14/2-0, 1//15/1-0, 1//16/8-0, 

1//17/min/6-2, 1//18/0-18, 11/24/6-3, 1/25/8-0, 21/1.1/0-17, 2//18/2/2-5, 

2//19/6-18, 2//20/8-0, 2//21/8-0, 2//22/7-13, 2//23/1/0-11, khatauni no. 260, 
khasra no. 6//22/0-8, 6//23min/6-12, 9//2min/8-0, 97/3/1/0-16, kitte 4 total area 

23-8, as per jamabandi for the  Year 2018 -19, some part of which has been illegally 

occupied by the respondents for the past several years, should be evicted and the 

possession of the said area should be handed over to the Gram Panchayat and 
compensation should be given to the Gram Panchayat according to the law regarding 

illegal use by the Respondents. 
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Sir, 

 

Petitioner submits as follows:- 

 

1. That vide order of the Hon'ble District Development and Panchayat Officer No. 

Reader/DDPO/4095-4096 dated 04.11.2022,  Applicant Charandeep Singh Tax 

Collector Additional Charge SCPO Block Dhilwa, District Kapurthala has been 

appointed as a Government official and is hereby empowered to file the presnte petition 

on behalf of Gram Panchayat Badshahpur  against the illegal occupants of the land of 

the Gram Panchayat and get back the possession of the land to the Gram Panchayat, 

regarding which the Gram Panchayat has passed a resolution dated 08.02.2023 giving 

the petitioner full authority to  Charandeep Singh to file the present petition against 

the illegal occupant, in the court of the Hon'ble Collector Panchayat Lands District 

Development and Panchayat Officer, therefore the petitioner has full right to file a case 

against the aforesaid respondents on behalf of Panchayat Gram Panchayat 

Badshahpur and with a authority to get take possession of shamlat land from illegal 

occupiers. The petitioner has full knowledge of the present case. Copies of order 

reference No. Reader/DDPO/4095-4096 dated 04.11.2022 and resolution dated 

08.02.2023 are attached 

2. That the land in dispute as fully detailed in the  Head Note application is owned by the 

Panchayat and vests the land in the Panchayat and the existing Gram Panchayat is 

managing and controlling the affairs of the same 

3. That the land mentioned in the head note owned by the Gram Panchayat Village 

Badshahpur, Sub Tehsil Dhilwan, District Kapurthala vests in the Gram Panchayat. 

The land in dispute   is also controlled and managed by Gram Panchayat Badshahpur 

and in the revenue records, i.e in the jamabandi the name of the Gram panchayat is 

recorded in column no.3. Copy of jamabandi for the year 2018-19 is attached. 

4.  That the Respondents have been occupying the disputed land illegally for some time 

now and are getting benefit qua the said area in an illegal manner to which the 

Respondent has no right. 
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5.  That the petitioner Gram Panchayat has requested the Respondents several times to 

leave the possession of the said disputed land but the Respondent are lingering on the 

matter and refused to vacate the land in favour of Grampanchayat. 

6. That last week, the petitioner went to the respondents and asked them to release the 

possession of the land mentioned in the head note in favor of the Gram Panchayat, but 

the respondents   clearly refused to give possession of the disputed land. Hence this 

present petition is being filed. 

7. That apart from the present petition, no other petition regarding the disputed land 

between the two parties is pending in any court 

8. That the petitioner has got cause of action to file the present petition   from the wrongful 

or illegal occupation of the disputed land by the respondents and from the fact that 

the petitioner denied possession of the said land to the respondent a week ago. 

9. That the land dispute is situated in village Badshahpur Sub Tehsil Dhilwa, District 

Kapurthala therefore the Hon'ble Court has full right to hear the present petition. 

10. That the required court fee has been attached to the present petition 

11. It is therefore requested that petition under section 7 of the Punjab village 

Common Lands Regulation Act 1961 regarding the eviction of the respondents land of 

the area of village Badshahpur, Sub Tehsil Dhilwan, District Kapurthala, whose 

Khatouni No. 249, Khasra No. 32/0-12, 36/92-7 , 37/74-8, 42/4-0, 1//13/1-7, 

1//14/2-0, 1//15/1-0, 1//16/8-0, 1 //17/6-2, 1//18/0-18, 1//24/6-3, 1//25/8-0, 

2//1.1/0-17, 2//18/2 /2-5, 2//19/6-18, 2//20/8-0, 2//21/8-0, 2//22/7-13, 

2//23/1/0- 11, khatauni 260, khasra 6//22/0-8, 6//23min/ 6-12, 9//2min/8-0, 

9//3/1/0-16, kitte 4 Area 23 -8, according to the jamabandi for the year 2018-19 in 

which the Respondents have been occupying illegally for the past several years, they 

should be evicted and the possession of the said area should be handed over to the 

Gram Panchayat and compensation for illegal use by the Respondent according to the 

Gram Panchayat law.   

 

dated: 1/3/23 
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Gram Panchayat Village Badshahpur Tehsil and 

Block Dhilwan District Kapurthala through 

Charandeep Singh Tax Collector Additional 
Charge SCPO 

         . Petitioner 

 

 

Through  Counsul  

Manish Luthra Advocate Kapurthala. 

 

It is certified that paragraph number 1 to 10 of the said petition are true and correct 

to the best of my knowledge and belief and the last paragraph is the request. location 

 

Dated : 01.03.2023 
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IN THE COURT OF SH. HARJINDER SINGH SANDHU, DISTRICT DEVELOPMENT 

AND PANCHAYAT OFFICER CUM  COLLECTOR PANCHAYAT LAND   KAPURTHALA 

 

 

Misle no. KPT/DDPO/ 

SOC/2023/000168 

Date of filing 02.03.2023 

Decided on 23.11.2023 

Gram Panchayat Village Badshahpur, Tehsil and Block Dhilwan, District Kapurthala 

through administrator Charandeep Singh 

           Petitioner  

Vs 

 

1. Maan Singh son of Surjan Singh, resident of village Dham, Tehsil and District 

Kapurthala 

2. Baj Singh son of Badri Singh resident of Village Badshahpur, Tehsil and District 

Kapurthala 

3. Lakhveer Singh 

 4. Sukhdev Singh @ Kala son Swaran Singh Resident of Village Boot, Tehsil and 

District Kapurthala 

5. Avtar Singh and Raj Singh, both sons of Ram Singh, residents of village Badsahpur, 
Tehsil and District Kapurthala. 

6. Onkar Singh, son of Anok Singh, resident of village Boot, Tehsil and District 

Kapurthala 

----Respondent 

 

Petition under section 7 of the Punjab Village Common Lands (Regulation) 

Act 1961 regarding the eviction of the respondents from the land of area 

Village Badshahpur, Sub Tehsil Dhilwan, District Kapurthala comprised 
in khatauni no. 249 khasra no. 32/0-12, 36/92-7, 37/ 74-8, 42/4-0, 

1//13/1-7, 1//14/2-0, 1//15/1-0, 1//16/8-0, 1//17/min/6-2, 

1//18/0-18, 11/24/6-3, 1/25/8-0, 21/1.1/0-17, 2//18/2/2-5, 

2//19/6-18, 2//20/8-0, 2//21/8-0, 2//22/7-13, 2//23/1/0-11, 
khatauni no. 260, khasra no. 6//22/0-8, 6//23min/6-12, 9//2min/8-0, 

97/3/1/0-16, kitte 4 total area 23-8, as per jamabandi for the  Year 2018 
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-19, some part of which has been illegally occupied by the respondents for 

the past several years, should be evicted and the possession of the said 

area should be handed over to the Gram Panchayat and compensation 
should be given to the Gram Panchayat according to the law regarding 

illegal use by the Respondents. 

 

Present : Sh. Manish Luthra, Advocate on behalf of petitioner 

     Sh. Gagandeep Singh Advocate on behalf of respondent no.1. 

   Respondents no.2,3,4,5,6 Exparte 

 

Order :- 

1. As per order of District Development and Panchayat officer, Kapurthala 

vide order Endn no/Reder/DDPO/4095-4096 dated 4.11.2022, this 

ptiton as been filed by petitioner through Charanjit Singh Tax Collector, 

Block Dhilwan, District Kapurthala being Government office, regarding 
which the Gram panchayat Badshahalpur vide resolution dated 

8.2.2023, had authorized him to get the land in dispute vacated from 

the  illegal occupants, and the petitioner is fully conversant with the 

facts of the case.  The land deailed in the head note of the petition, the 

petitioner is recorded as owner of the land in the revenue record being 
shamlat deh.  According to law, the Gram panchayat is owner of the 

said land.   The land is being managed and controlled by the  Gram 

panchayat.   The respondents are in illegal occupation of the land in 

dispute for quite some time on which they have got no legal right at all. 
The disputed land is the ownership of the Gram panchayat and it vest 

in the panchayat.   The petitioner has many time requested the 

respondents to vacate the disputed land in favor of the panchayat but 

they used to lingering on the matter on one pretext or the other but 

now they have flatly refused to vacated the same.  Beside the dispute 
with regard to the land in dispute, there is no other dispute pending 

between the parties nor any order has been passed in any manner.  

This Hon'ble Court has got the jurisdiction to entertain and try the 

present petition, as such the present petition is accepted and the 
respondents are directed to vacate the land and hand over the same in 

favour of the panchayat under the law.  

2.  For the service of respondents, summons has been issued on which 

respondent no. 6 appeared through court on 21.3.2023 and filed 

vakalatnama but lateron he absented as such he was proceeded 
exparte vide order dated 16.10.2023.   On 12-10-2023, Respondent 

No.1 appeared before the court and presented the power of attorney. 

Respondent Nos. 2, 3, 4, 5 did not attend the court despite the 

publication of advertisements in the newspaper, taking notice of this 
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Court's order dated 26-10-2023 for exparte action against Respondent 

Nos. 2, 3, 4, 5.   Respondent No. 1 in his reply denied the fact of the 

petition and said that the Panchayat's land is adjacent to his land 
which he wanted to take on lease in the year 2018, but without any 

proper auction from the Gram Panchayat, the land was leased out  for 

Rs.65000/- only and When the respondent came to know about the 

same, he he had submitted an application to DDPO Kapurthala to 
cancel the bid and deposited the amount of Rs.75000/-. Later, an 

appeal was filed by the other party in the court of Honorable Director 

village Development Vikas and Panchayat Punjab which is under 

hearing. During May 2023, he came to know that this land was being 

given on lease by the Panchayat. He took the lease on 12-06-2023 at 
the rate of Rs.90000/- per annum. Thus, he did not have any illegal 

possession on this area but in fact at present time, he is in possession 

of this area on lease for which he submitted the receipt as evidence. 

3. During the argument, the petitioner stated the facts recorded in the 

petition, that the property record in the head note of the petition is 
ownership of the Gram panchayat, as per jamabandi for the year 2018-

2019. According to the law, the owner is the village panchayat.   The 

village panchayat manages and controls the suit land. The respondents 

have unlawfully and wrongfully occupied the disputed land to which 
they have no legal rights. The petitioner's counsel during argument 

produced a copy of the demarcation of the land included in the   

petition. In which Maan Singh son of Surjan Singh had illegal occupied 

the  land of Gram Panchayat Badshahpur also above Khasra No. in 

Unlawful manner. In  the written statement, the respondent no.1 has 
staed that he had taken the land on lease, wheraes as per demarcation 

report, the respondents are in illegal occupation of the land in dispute 

since long, as such the petition be accepted and the respondents be 

evicted from the land in dispute and the possession of the land in 
dispute be delivered to the gram panchayat as per law and respondents 

be burdened with costs for illegal use and occupation of the land. 

4.  However, the counsel for the respondent no.1 justified the facts 

mentioned in the written statement  of the respondent  by claiming that 

he wanted to take the land of the panchayat on lease since the year 
2018 but without making any munadi by the gram panchayat, it has 

leased the land for Rs.65000/- amd, when the respondent came to 

know, he had given an application to DDPO Kapurthala regarding 

cancellation of bid. In this regard, an appeal was filed by the other party 
in the court of Honorable Director Village Development and Panchayat 

Punjab which is under hearing. During May 2023, he came to know 

that this land was being given on lease by the Panchayat. He took the 

lease on 12-06-2023 at the rate of Rs.90000/- per annum. Therefore, 

he had no prior illegal  possession of this area and during the present 
period he has taken this area under lesae. Therefore, the petition of the 

petitioner has to be dismissed. 
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       The arguments of the learned counsel of the parties were listened 

to with interest and the record on the misal was well perused. As per 

jamabandi for the year 2018-2019 clarifies that the disputed land is 
vested in the Gram Panchayat as per law. The owner of which according 

to law is the Gram Panchayat. Such land has to be maintained and 

managed by the Gram Panchayat. Therefore, on the record presented 

in the case and the facts shown in the petition, it is found that the 
respondents are in illegal occupation of the disputed land and have 

been for a long time. They are taking benefits by illegal possession 

which they have no legal rights. The land mentioned in the head note 

falls under Section 2(g) of the Punjab Village Common Lands Act, 1961. 

Whereupon I, Harjinder Singh Sandhu District Development and 
Panchayat Officer Kapurthala Cum-Collector Panchayat Ledge, using 

the powers conferred under Section 7 of the Punjab Village Common 

Lands (Regulation) Act, 1961, evict all the respondents mentioned in 

the head note from the land mentioned in the petition. 18,000/- per 

acre for the last three years and Rs. 17,71,537/- per acre as damages 
under Rule 20 for unlawful use of land is imposed. Block Development 

and Panchayat Officer Dhilwan is instructed to take necessary action 

as per the law regarding possession of the land and giving the amount 

of damages to Gram Panchayat Badshahpur. Misal Ba-Tarib Va-Kamil 
should be entered record room. 

The order was pronounced in open court. 

 

Dated  23-11-2023     Collector Panchayat Land 

       Kapurthala  
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